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MOVERS ACT, 1882,

CONTENTS, .

PresysLE.

BrcTiows.

1. Short fitle.
Commencement,
Local extent.
Bavinga.
2, Defimitions.
3. Appeintment of Inspectors.
4, Examination of, and grant of certificates to, engineers.
5, Use of boiler or prime-muver without license prohibited,
§. On notiee from - owner, Inspector to examine boiler or
prime-maver.
7. Inspector may require owner to alter boiler or prime-
movet,
%, When Inspector to grant license,
%. Licensing of boilers, e, in churge of eertoio engineers.
10, Liceose to state period for which it is fo be in force.
11, Novoecation or suspension of license,
12. Appeal against refusal, revosation or suspension of license,
13. Power of Iuspector to eoter place or hailding.
14, Pevallies,
15. Erpgineer signing false report under section nine.
16. Charges not to be brought affer six mooths, or without
loepector’s eanction.
17. Power to define limits of towns,
18, Power to make rules

FIERT SCHEDYLE,—Foeyx or Liceyse.
SECOND SCHEDULR.—BxrorT oF Exciners,

THIRD SCHEDULE.—Fozy or LiceNsE TO BE ENDOESED ON
EeroET 0¥ EX¢1NEER.



- 188%) Burvia Stéam-biilere § P

ACT No. XVIII or 1882. ‘_

Pussep 2y THE Govienor Gowenal or Ysom v Corsoin,

{ Becgved the arsent of the Governor Qeneral om tie 1Sih
Argiest, 1582 )

An Act to provide for the inspection of Steam-
hoilers and Prime-movers attached thereto
in British Burma,

‘VHERE:’LS it is expedient to provide in British Presmble,
Burma for the inspection of steam-hoilers and

prime.movers attached thereto, and for the manage.

ment of the same by competent engineers 3 It is Liere-

by enacted as follows ;—

1. 71} This Act may be called tha Burma Steam. Short title,
boilers and Prime-movers Act, 1852,

(2} 1t shall, except where it is otherwise ex- Commense
pressed, come into force on euch day as the Chief ==k
Commissioner of British Burma, with the previous
sanction of the Governor General in Counecil, may,
by notification in the British Bursa Gazeite, direot,

(3} 1t extends in the first instance only to the Lol sxtent,
towns of Rangoon, Maulmain, Akyab and Bassein ;
but the Chief Commissioner may, from time to tims,
hy notification in the British Burme Gazetle, extond
it, from such date as may be specified in the notifica-
tion, to any other local ares in the ferritories adminis-
tered by hLim.

(4} Nothing in this Aect shall apply to any loco- Savinga.
motive engine used on o railway, or {0 any engine on
board of a ship, launch or hoat.

2, In this Aet, unless there iy something repug. Definitions
nant in the subject or context,—

“boilex” includes any vessel used for genmerating “ boiler
sleam under pressure ;

Ef pvime-
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“ Erima-mnver” includes any steam-engine, and a
fiy-whee?, first driving shaft or pulley when attached
10 any such engine :

“owner” includes also any person using any boiler
or prime-mover as agent of the owner thereof, and
any person using a boiler or prime.mover which he
has hired from the owner thereof :

 Ingpector ¥ means a person appointed under this
Act to be an Inspector.

3. 1} The Chief Commissioner may, at any
tirne after the passing of this Act, and from time to
time, appoint sueh persons to be Inspectors as he
thinlkes fit, and suspend or remave any person so ap-
poinied.

(2) 'The persons so appointed shall, within such
local area as the Chief Commissioner may, from time
to time, diveet, excreise the powers and perform the
duties conferred and imposed by or under this Act on
an Inspector.

4. 'The Chief Commissioner may, at any time after
the passing of this Act, and from time to time, make
rules regulating the examination of, and the grant
(with or without examination) of certificates to, por-
sons to act as cugineers of the first or seeond class
under this Act, and the cancellation of certificates so
granted.

5. (1) Alter such day as the Chief Commissioner
may, by notification in the British Burma Fazetie,
fix in this behall, a hoiler or prime-mover shall not be
used unless a license authorizing its use has been
aranted under this Act and is in foree.

(2} Such a license shall not be granted in respect
of a boiler or prime-mover unless it is in charge of an
engineer to whom a certificate has been granted in
aceordance with the rules made under section four,
and its condilion has been ascertained as hercinalter
provided.

6. r1} When the owner of a Dboiler or prime.
mover desives to obtain a license in respect thereoi, be
shall give notiee of his intention to use the boiler or

Frime-
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prima-mover to the Inspector for the local area within
which it is aifuate.

(2 On receipt of the notice, the Inspector shall
appoint s day and time, after sunrise and befora
sunset, for the inspection of the boiler or prime-mover.
The day so appointal shall be a day, if the hoiler or
prime-mover ia situate in the town of Rengoon, Manl-
main, Akysh or Bassein, not later than seven days,

and if it is situate elsewhere, not later than thirty
days, from the day on which the notice is received,

{3} On the day and a4t the time so appointed, the
Inspector shall carcfully examine the boiler or prime.
mover, and every part thereof; and the owner or
person in charge thereof shall afford to the Inspector
all reasonable facilities for the examination, and all
such mformation regarding the boiler or prime-mover
as he may reasonably require.

7. If, on making the examination under section
six, the Inspector is of opinion that the boiler or
prime-mover requires any alteration or addition, Le
shall refuse to grant a license until the altevation or
addition is made, and shall serve on the owner of the
boiler or prime-mover a written notice of his refusal,
specifying the alteration or addition which, in his
opinicn, is required.

8. When the Inspector is satisfied—

(a) that the boiler or prime-mover is in good con-
dition, and not so exposed 2s to be likely to be danger-
ous, and

(5) that the boiler or prime-mover is in charge of
an engineer to whom a certificate hias been granted in
accordance with thie rules made under seetion four,

Lie shall give to the ewner thereof o written license,
signed by him, in the form preseribed in the first
schedule hereto annexcd, or a form to the like effect,
on payment, by the owner, of guch feeas the Chicf
Commissioner may by rule prescribe.

9. (1} When a beoiler or prime-mover is in charge
of en engineer who has obtained, in accordance with
the rules mode under section four, a certificate as

engineer
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engineer of the firet class, the Chief Commissioner
may, by an order in writing, direct that the report of
that engineer shall, for the purpose of granting a
license nnder this Act in respeet of that hoiler or
prime-movey, be received as snfficient evidence of the
- matters referred to in section eight, clause (a)-

- ¢2) The Chief Commissioner may rescind any:
= order made under clause (1),

: ¢8) If the owner of any boiler or prime-mover, in
. respect of which an order under clause /1) is in force,
o gents to the Inspector, at the time of giving notice
in respect of that boiler or prime-mover under section
! Bix, & report in respect of that boiler or prime-mover
5 in the form prescribed in the second schedule hereto
annexed, or a form to ihe like effect, and signed by
: the engineer mentioned in the order, and pays to the
= Tnspector such fee as aforesaid, the Inspector shall,
notwithstanding anything hereinbefore contained,
endorse on the report a license in the form prescribed
in the third sehedule hereto annexed, or a form te the
like effect, without examining the beiler or prime-
Mover.

- Fdowmea to 10. Every liccnse pgranted under this Act shall
gtaperiod  gtate the period for which it is to continue in foree,
3tha to bojn 80 shall cease to be in force on the expiration of that
- Homon, period.

;i Phroeation 11. Any person suthorized by the Chicf Commie-
i awponsion gioper in this behalf may reveke or suspend any
 BRlicse.  peense granted under this Aet in respeet of any boiler
or prime-mover when he has reason to believe—

(@) that thelicense has been fraudulently obtained,
or has bheen granted erroncously, or with-
out sufficient examination } or

(#) that the boiler or prime-mover in respect of
which it has been granted is not in charge
of an engineer to whom a certificate hag

~ been granted in accordance with the rules

L om made under section four, or is not in good

condition, or has, since the granting of the

license, sustained injury ; or
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(¢) where the license hss been nted under
section nine, that the boiler or prime-
mover has ceased to be under the charge of
the engineer on whose report the licemse

was granted,

12. ¢1) The owner of any boiler or prime-mover Arpest .3
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may appeal from any order made under this Act Te- ?uﬂ';;i“. Te
fusing to grant, or revoking or suspending, a license. tionor .:z. -
GG
inense,

(2} The ap shall, within seven days from the
day on which the owner received the order appealed
against, be presented to some person guthorized by
the Chief Commissioner to hear appeals herennder.

¢3) Every such person shall be decmed to be a
public servant within the meaning of the Indian
Peral Code, and may, ii he thinks fit, summon to
his assistance, in such manner as the Loeal (Govern-
ment may, from time to time, direet, two competont
assessors ; and those assessors shall attend and assist
aceordingly.

(4) 1f the person hesring the appeal is satisfiod
that the owner is entitled to the license, he shall,
on payment of the feo, grant & livense in such form
as the Chief Commissioner may, from time fo time,
by rule, prescribe, or shall eancel the order revoking

. or suspending the license, as the case may be.

(5] If the person hearing the appeal is of opinion
that the order appesled against is right, he shall
digmiss the appeal; and the costs of the ap el
incurred by Government and eertified by him shall
he recoverable from the appellant, as a fine, by any
Magistrate having jurisdiction in the place where the
boiler or prime.mover ia situate.

13. An Inspector may at any time enter into any
place or building whera he has reason o believe that
8 hoiler or prime-mover is used without a licensa, or
under o license granted under section eight, or on
appeal [rom an order refusing a license under that
seotion, for the purpose of inspecting and exanining

tha same.
14. Every
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14.. Every owner, or pereon in charge, of any
hoiler or prime-mover who—

{a¢) wuses that beiler or prime.mover in contraven-
tion of the provisions of section five, or,

(&) having a license granted under this Aet and
in faree in respect of any hoiler or prime-mover, fails
to lprﬂduce the same when calied upon, at any reason-
able time to do so, by any Magistrate having juris-
diction in the place in which that boiler or prime-
mover i3 psituate, or by any person suthorized in
Wl'iﬁﬂi-bjf that Magistrate to demand the production
of the license, and

every person who prevents an Inspeetor from en-
tering, under section thirteen, any place or build-
ing,

shall be punished with fine which may extend to
five hun TUPeES.

16. Any engineer signing any report under seclion
nine which he either knows or believes to be false in

w any material point shall be deemed to have committed

an offence punishable under section 197 of the Indinn
Penal Code.

16. No charge of an offence under this Act shall

:w'il“;“gh* be brouglt against any person without the previous
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sanction of an Inspector, or after the expiration of
gix months from the date of the commission of the
oifence.

17. The Chief Commissioner may, from time to
time, define what shall be deemead o be, for the pur-
poees of this Act, thelocsl limits of the towns of Ran-
goon, Maulmain, Akyah and Bassein respectively.

18. The Chief Commissioner may, af any time
after the passing of this Act, and from time to time,
make rules congistent with this Aet for all or any of
the following purposes (that is to say) :—

(a) for prescribing the powers and duties of In-
speciors ;

{d)} for fixing the fees payable on account of
licenses granted nnder this Aet;

(¢} for

1008 Burma Steum-boilers § Prime-movers.[A0T-XVIIT
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(¢} for determining the time for which such
licenses shall be in foree ;

{d) for regulating the procedure on hearing ap-
peals, and eonierring on the persons authorized o
hear appeals any of the powers conferred on a Ciyil

Court by the Code of Civil Procedure; and

(¢} generally for earrying out the purposes of this
Act.

ATl such rules sholl bo published thrice in the
British Burma Gazelte, and shall eome inilo fores on
the day on which they ara last s¢ published, or on
such later day ss may be specified in the notification
publishing them.
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SECOND SCHEDULE.
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